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U N I T E D N A T I O N S ut N A T I O N S U N I E S

PROTOCOL OF SNTRY INTO FORCE OF THE AMENDMENT TO ARTICLE 6l OF THE
CHARTER OF THE UNITED NATIONS ADOPTED BY THE GENERAL ASSEMBLY IN

RESOLUTION 2847 (XXVI) OF 20 DECEMBER 1971

WHEREAS Article Ю8 of the Charter of the United Nations provides as follows:

"Article 108

"Amendments to the present Charter shall come into force for all Members
of the United Nations when they have been adopted by a vote of two thirds
of the members of the General Assembly and ratified in accordance with their
respective constitutional processes by two thirds of the Members of ™ „
United Nations, including all the permanent members of the Security Council.

WHEREAS, pursuant to the said Article 108, the General Assembly of the United

Nations adopted on 20 December 1971 an amendment to Article 61 of the Charter

of the United Nations as set forth in resolution 2847 (XXVI),

WHEREAS the requirements of the said Article Ю8 with respect to the ratification

of the above-mentioned amendment were fulfilled by 24 September 1973 as shown in the

Annex to this Protocol, and the said amendment entered into force on that day for

all Members of the United Nations,

AND WHEREAS the text of Article 61, paragraphs 1, 2 and 3, of the Charter of the

United Nations, as amended, reads as follows:

"Article 61

"1. The Economic and Social Council shall consist of fifty-four Members
of the United Nations elected by the General Assembly.

"2. Subject to the provisions of paragraph 3, eighteen members of the
Economic and Social Council shall be elected each year for a term of three
years. A retiring member shall be eligible for immediate re-election.

"3. At the first election after the increase in the membership of the
Economic and Social Council from twenty-seven to fifty-four members, in
addition to the members elected in place of the nine members whose term of
office expires at the end of that year, twenty-seven additional members shall
be elected. Of these twenty-seven additional members, the term of office ol
nin-e members so elected shall expire at the end of one year, and of nine other
members at the end of two years, in accordance with arrangements made by the
General Assembly.",
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NCW, THEREFORE, I, KURT WALDH2IM, Secretary-General of the United Nations,

sign this Protocol in two original copies in the Chinese, English, French, Russian

and Spanish languages, of which one shall be deposited in the archives of the

Secretariat of the united Nations and the other transmitted to the Government of

the united States of America as the depositary of the Charter of the United Nations,

Copies of this Protocol shall be conmunicated to all ^embers of the United Nations.

DONS AT THE HEADQUARTERS oF THE UNITED NATIONS, NEW YORK, this twenty-fourth

day of September, one thousand nine hundred and seventy-three.

Secretary-General



ANNEX

TO THE PROTOCOL OF ENTRY INTO FORCE OF THE AMENDMENT TO ARTICLE 61 OF
THE CHARTER OF THE UNITED NATIONS, ADOPTED BY THE GENERAL ASSEMBLY
RESOLUTION 2047 (XXVI) OF 20 DECEMBER 1971

List of Members having deposited instruments of ratification of the
above-mentioned amendment with the Secretary-General as at 2k September 1973;

Member Date of Deposit

Finland 3U March 1972
Singapore 18 April 1972
Jordan 2 June 1972
Barbados 12 June 1972
Fiji 12 June 1972
Uganda 12 ^une 1972
Watar 15 June 1972
Democratic Cernen 15 June 1972
Malaysia 16 June 1972
Kuwait 2U °une 1972
Algeria 21 June 1972
Oman 23 °une 1972
Cyprus 26 June 1972
Yemen 7 July 1972
New ^ealand 19 July 1972
Thailand 19 July 1972
Iraq 9 August 1972
Niger 22 August 1972
Bahrain 22 August 1972
Brazil 7 September 1972
Trinidad and Tobago 11 September 1972
Bhutan 13 September 1972
Malawi 15 ̂ eptember 1972
China 15 September 1972
Morocco 26 September 1972
Panama 26 September 1972
Canada 28 ̂ eptercber 1972
United Arab Emirates 29 September 1972
Guatemala 3 October 1972
Sudan k uctober 1972
Kenya 5 October 1972
Jamaica 6 October 1972
•i-reland 6 ̂ ctober 1972
Zambia 13 bctober 1972





(Annex)

Madagascar
25

Date of Deposit

Japan 15 June 1973
United Kingdom of Great

Britain and Northern Ireland 19 June VW
26 June 1973

27 June 1973
ritius 29 ^une 1973

Bolivia 29 «June 1™

12 ̂  I973

1973

Costa
16 August 1973

Pakistan ! August 1973

istan f
United States of America 24 September 1973
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Total number of instruments deposited: 95

Membership in the United Cations as at 2k September 1973: 135

Dumber of ratifications required under Article 108
of the Charter of the United Nations to bring the
amendment into force (two thirds of the Members of the
United Nations, including all the permanent members
of the Security Council): 90

The last instrument of ratification fulfilling the
above-mentioned requirements was deposited onî 2k September 1973

Date of entry into force of the amendment for all
the Members of the United Nations: 2k September 1973



U N I T E D N A T I O N S ШШ N A T I O N S U N I E S

PROTOCOLE D'ENTREE EN VIGUEUR DE L'AMENDEMENT A L'ARTICLE 6l DE LA
CHARTE DES NATIONS UNIES ADOPTE PAR L'ASSEMBLEE GENERALE DANS SA

RESOLUTION 281*7 (XXVI) DU 20 DECEMBRE 1971

CONSIDERANT que l'Article 103 de la Charte des Nations Unies dispose ce qui
suit :

"Article 108

Les amendements à la présente Charte entreront en vigueur pour tous les
Membres des Nations Unies quand ils auront été adoptes à la majorité des
deux tiers des membres de l'Assemblée générale et ratifies, conformément à
leurs règles constitutionnelles respectives, par les deux tiers des Membres
de l'Organisation, y compris tous les membres permanents du Conseil de
sécurité.",

CONSIDERANT que, conformément aux dispositions dudit Article 108, l'Assemblée
générale des Nations Unies a adopté un amendement à l'Article 6l de la Charte des
Nations Unies qui est énoncé dans sa résolution 281*7 (XXVI) du 20 décembre 1971,

CONSIDERANT que les conditions prescrites dans ledit Article 108 en ce qui
concerne la ratification de l'amendement susmentionné ont été remplies le 2U septembre 197:
comme l'indique l'Annexe au présent Protocole, et que ledit amendement est
entré en vigueur à cette date pour tous les Membres de l'Organisation des
Nations Unies,

CONSIDERAIT que le texte des paragraphes 1, 2 et 3 de l'Article 6l ae la
Charte des Nations Unies, sous sa forme modifiée, est ainsi conçu :

"Article 6l

1. Le Conseil économique et social se compose de cinquante-quatre
Membres de l'Organisation des Nations Unies, élus par l'Assemblée générale.

2. Sous réserve des dispositions du paragraphe 3, dix-huit membres
du Conseil économique et social sont élus chaque année pour une période
de trois ans. Les membres sortants sont immédiatement rêéligibles.

3. Lors de la première élection qui aura lieu après que le nombre des
membres du Conseil économique et social aura été porté de vingt-sept à
cinquante-quatre, vingt-sept ̂ membres seront élus en plus de ceux qui auront
été élus en remplacement des neuf membres dont le mandat viendra à expiration
à la fin de l'année. Le mandat de neuf de ces vingt-sept membres supplé-
mentaires expirera au bout d'un an et celui de neuf autres au bout de deux ans,
selon les dispositions prises par l'Assemblée générale.",
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NOUS, KURT WALDHEIM, Secrétaire général de l'Organisation des Nations Unies,
signons le présent Protocole en deux exemplaires originaux faits dans les langues
anglaise, chinoise, espagnole, française et russe, dont l'un sera déposé dans les
archives du Secrétariat de l'Organisation des Nations Unies et l'autre transmis
au Gouvernement des Etats-Unis d'Amérique en sa qualité de dépositaire de la
Charte des Nations Unies. Copie du présent Protocole sera communiquée a tous les
Membres de l'Organisation des Nations Unies.

FAIT AU SIEGE DE L'ORGANISATION DES NATIONS UNIES, A NEW YORK, le
2k septembre 1973.

Le Secrétaire général



ANNEXE

AU PROTOCOLE D'ENTREE EN VIGUEUR DE L'AMENDEMENT A L'ARTICLE 6l DE
LA CHARTE DES NATIONS UNIES ADOPTE PAR L'ASSEMBLEE GENERALE DANS

SA RESOLUTION 28^7 (XXVI) DU 20 DECEMBRE 1971

Liste des Membres ayant déposé leurs instruments de ratification de
l'amendement susmentionné auprès du Secrétaire général, au 2Í* septembre

Membres Date du dépôt

Finlande 30 mars 1972
Singapour 18 avril 1972
Jordanie 2 juin 1972
Barbade 12 juin 1972
Fidji 12 juin 1972
Ouganda 12 juin 1972
Qatar 15 juin 1972
Yemen démocratique 15 juin 1972
Malaisie 16 juin 1972
Koweït 20 juin 1972
Algérie 21 juin 1972
Oman 23 juin 1972
Chypre 26 juin 1972
Yemen 7 juillet 1972
Nouvelle-Zélande 19 juillet 1972
Thaïlande 19 juillet 1972
Irak 9 août 1972
iïiger 22 août 1972
Bahrein 22 août 1972
Brésil 7 septembre 1972
Trinité-et-Tobago 11 septembre 1972
Bhoutan 13 septembre 1972
Malawi 15 septembre 1972
Cilîne 15 septembre 197?

l'îaroc 20 septembre 1972
Panama 26 septembre 1972
Canada 28 septembre 1972
Emirats arabes unis 29 septembre 1972
Guatemala 3 octobre 1972
Soudan 4 octobre 1972
Kenya 5 octobre 1972
Jamaïque 6 octobre 1972
Irlande 6 octobre 1972
Zambie 13 octobre 1972
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Membres
Date du dépôt

G h a
л,,-)-^-; i o janvier

31 octobre 1972
. 8 novembre 1972

Philippines ^ novembre 1972

16 novembre 1972
р - , - , , . . . 2l* novembre 1972

^6 D°mniCaine 29 novembre 1972
i décembre 1972

p Lanka 6 décembre 1972
Cameroun , 0 ,. , ''
s ч 12 décembre 1972

22 décembre 1972
28 décembre 1972

5
5 fSyrier 19T3

12 février 1973
R o i e 22 février 1973
P-. . ,_ . 26 février 1973
Cote d'Ivoire 2Ô février 9

Islande /- _ ^ ' ^
Norvège mars 19T3

Ir
Argentine
Belgique ПаГЗ

Indonésie !?
République-Unie de Tanzanie ц
Mexique ^

République arabe libyenne 12 o v l 1Q7

Seur » «SÍ m!
République socialiste soviétique 1Х Па1 19ТЗ

d'Ukraine ,/- .
Mongolie ^

 m
^

 19T3

Guyane
 l8 nai 19T3

Lesotho
 22

France
 3

^

Union des Républiques socialistes

1973
Luxembourg juin 1973

ОШ
"
П

République socialiste soviétique
de Biélorussie тс • • то^о

15 juin 1973
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Membres Date du dépôt

Íap0n 15 juin 1973
Royaume-Uni de Grande-Bretagne

et d'Irlande du Nord 19 juin 1973
P*ro* 26 juin 1973

27 juin 1973
29 juin 1973
29 juin 1973

„ . 2 juillet 1973
HonSne 12 juillet 1973
nicaragua 1? juillet 19?3

Madagascar 19 j^llet 1973
talle 25 juillet 1973

";spasne. 26 juillet 1973
Costa Rica l4 août W3

^aire 16 août 1973
PaJ:^stan 21 août 1973
îJal1 30 août 1973
PologneA* v. - „. 19 septembre 1973
Afghanistan 20 septembre 19?3

3-Unis d'Amérique 21* septembre 1973



Nombre total d'instruments deposes : 95

Nombre des Membres de l'Organisation des
Nations Unies au 24 septembre 1973 : 135

Nombre de ratifications exigé aux ternes de
l'Article 108 de la Charte des Nations Unies
pour l'entrée en vigueur de l'amendement
(deux tiers des Membres de l'Organisation,
y compris tous les membres permanents du
Conseil de sécurité) : 90

Le dépôt du dernier instrument de ratification,
du fait duquel les conditions précitées se
trouvent remplies, a été effectué le : 2k septembre 1973

Date d'entrée en vigueur de l'amendement pour
tous les Membres de l'Organisation des
Nations Unies : 2U septembre 1973



U N I T E D N A T I O N S ШШ N A T I O N S U N I E S

PROTOCOLO DE ENTRADA EN VIGOR DE LA REFORMA AL ARTICULO 6l DE LA

CARTA DE LAS NACIONES UNIDAS, APROBADA POR LA ASAMBLEA GENERAL EN

SU RESOLUCIÓN 28U7 (XXVI), DE 20 DE DICIEMBRE DE 1971

CONSIDERANDO que el Artículo 108 de la Carta de las Naciones Unidas dispone

lo siguiente:

"Artículo 108

"Las reformas a la presente Carta entrarán en vigor para todos los

Miembros de las Naciones Unidas cuando hayan sido adoptadas por el voto

de las dos terceras partes de los Miembros de la Asamblea General y rati-

ficadas, de conformidad con sus respectivos procedimientos constitucio-

nales, por las dos terceras partes de los Miembros de las Naciones Unidas,

incluyendo a todos los miembros permanentes del Consejo de Seguridad."

QUE, conforme a dicho Artículo 108, la Asamblea General de las Naciones

Unidas adopto el 20 de diciembre de 1971 una reforma al Artículo 6l de la

Carta de las Naciones Unidas según se establece en la resolución 28U7 (XXVI),

QUE el requisito exigido por el Artículo 100 respecto de la ratificación

de la citada reforma quedó satisfecho el 2U de septiembre de 1973 como se indica

en el anexo del pr?sente Protocolo, y que tal reforma entro en vigor en esa

fecha para todos los Miembros de las Naciones Unidas,

Y QUE el texto de los párrafos 1, 2 y 3 del Artículo 6l de la Carta de

las Naciones Unidas, en su forma enmendada, es del tenor siguiente:

"Artículo 61

"1. El Consejo Económico y Social estará integrado por cincuenta y

cuatro Miembros de las Naciones Unidas elegidos por la Asamblea General.

"2. Salvo lo prescrito en el párrafo 3, dieciocho miembros del

Consejo Económico y Social serán elegidos cada año por un período de tres

años. Los miembros salientes serán reelegibles para el período

subsiguiente.

"3. En la primera elección que se celebre después de haberse aumen-

tado de veintisiete a cincuenta y cuatro el numero de miembros del Consejo

Económico y Social, además de los miembros que se elijan para sustituir a
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los nueve miembros cuyo mandato expire al final de ese año, se elegirán

veintisiete miembros más. El mandato de nueve de estos veintisiete miembros

adicionales así elegidos expirará al cabo de un año y el de otros nueve

miembros una vez transcurridos dos años, conforme a las disposiciones que

dicte la Asamblea General."

POR LO TANTO, YO, KURT WALDHEIM, Secretario General de las Naciones Unidas,

firmo el presente Protocolo en dos ejemplares originales en los idiomas chino,

español, francés, inglés y ruso, de los cuales uno se depositará en los archivos

de la Secretaría de las Naciones Unidas y el otro se transmitirá al Gobierno de

los Estados Unidos de América en su calidad de depositario de la Carta de las

Naciones Unidas. Se transmitirán ejemplares del presente Protocolo a todos los

Miembros de las Naciones Unidas.

DADO EN LA SEDE DE LAS NACIONES UNIDAS, NUEVA YORK, el día veinticuatro de

septiembre de mil novecientos setenta y tres.

Secretario General
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ANEXO

AL PROTOCOLO DE ENTRADA EN VIGOR DE LA REFORMA AL ARTICULO 6l DE LA

CARTA DE LAS NACIONES UNIDAS, APROBADA POR LA ASAMBLEA GENERAL EN SU

RESOLUCIÓN 28Uj (XXVI), DE 20 DE DICIEMBRE DE 1971

Lista de Miembros que han depositado en poder del Secretario General

instrumentos de ratificación de la citada reforma hasta el 24 septiembre 1973 ¡

Miembro Fecha de deposito

Finlandia 30 marzo 1972

Singapur 18 abril 1972

Jordania 2 junio 1972

Barbados 12 junio 1972

12 junio 1972

12 junio 1972
Qatar 15 junio 1972

Yemen Democrático 15 Junio 1972

Malasia 16 junio 1972

Kuwait 20 junio 1972

Argelia 21 junio 1972

^̂  23 Junio 1972

Chipre 26 junio 1972
Yemen T julio 1972

Nueva Zelandia 19 julio 1972

Tailandia 19 Juii0 1972
Irak 9 agosto 1972
NÍSer 22 agosto 1972

Bahrein 22 agosto 1972
Brasil 7 septiembre 1972

Trinidad y Tabago 11 septiembre 1972

Bhutan 13 septiembre 1972

Malawi 15 septiembre 1972

15 septiembre 1972
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Marruecos 2б septiembre 19T2
Panamá 26 septiembre 19T2
Canadá 28-septiembre 1972

Emiratos Árabes Unidos 29 septiembre 1972

Guatemala 3 octubre 1972
Sudan U octubre 1972
Kenia 5 octubre 1972
Jamaica 6 octubre 1972
Irlanda 6 octubre 1972
Zambia 13 octubre 1972
Yugoslavia 23 octubre 1972

Países Bajos 31 octubre 1972
T<[nez 8 noviembre 1972

Filipinas д_ц
 n0
viembre 1972

Australia !6 noviembre 1972

P̂̂  2U noviembre 1972

República Dominicana 29 noviembre 1972
Liberia k diciembre 1972

Sri Lanka g diciembre 1972

Camerún 12 diciembre 1972
Suecia 22 diciembre 1972

Egipto 28 diciembre 1972
India 5 enero 1973
Ghana 8 enero 1973
Austria 12 enero 1973

Dinamarca 23 enero 1973
SeneSal 25 enero 1973
Dahomey 5 febrero 1973
Botswana 12 febrero 1973
Malta 22 febrero 1973
Rumania 26 febrero 1973

Costa de Marfil 28 febrero 1973
Islandia 6 marzo 1973
Norue6a iU marzo 1973
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Pakistán 21 agosto 19T3

Malí 30 agosto 1973

Polonia 19 septiembre 1973

Afganistán 20 septiembre 1973

Estados Unidos de América 2^ septiembre 1973

Número total de documentos depositados: 95

Número de Miembros de las Naciones Unidas al

2h de septiembre de 1973: 135

Número de ratificaciones exigido por el

Artículo 108 de la Carta de las Naciones

Unidas para que la reforma entre en vigor

(dos terceras partes de los Miembros de

las Naciones Unidas, incluyendo a todos los

miembros permanentes del Consejo de

Seguridad): 90

El último instrumento de ratificación con el

que quedo satisfecho ese requisito fue

depositado el: 2l+ septiembre 1973

Fecha de entrada en vigor de la reforma para

todos los Miembros de las Naciones Unidas: 2̂  septiembre 1973



U N I T E D N A T I O N S щШ N A T I O N S U N I E S

ПРОТОКОЛ О ВСТУПЛЕНИИ Б СИЛУ ПОПРАВКИ К СТАТЬЕ 61 УСТАВА
ОРГАНИЗАЦИИ ОБЪЕДИНЕННЫХ НАЦИЙ. ПРИНЯТОЙ ГЕНЕРАЛЬНОЙ АС-
САМБЛЕЕЙ РЕЗОЛЮЦИЕЙ 284? (XXVI) ОТ 20 ДЕКАБРЯ 1971 ГОДА

ПРИНИМАЯ ВО ВНИМАНИЕ, что в статье 108 Устава Организации Объеди-

ненных Наций содержится следующее положение:

"Статья 108

Поправки к настоящему Уставу вступают в силу для всех

Членов Организации, после того как они приняты двумя третями

голосов членов Генеральной Ассамблеи и ратифицированы, в

соответствии с их конституционной процедурой, двумя третями

Членов Организации, включая всех постоянных членов Совета

Безопасности",

ПРИНИМАЯ ВО ВНШШШЕ, что в соответствии с вышеуказанной

статьей 108, Генеральная Ассамблея Организации Объединенных

Наций приняла в резолюции 2847 (xxvi) °т 20 декабря 1971 года

поправку к статье 61 Устава Организации Объединенных Наций,

ПРИНИМАЯ ВО ВНИМАНИЕ, что требования указанной статьи 108

в отношении ратификации вышеупомянутой поправки были выполнены

к 24 сентября 1973 года, как указано в приложении к настоящему

Протоколу, и что данная поправка вступила в силу в этот день для

всех членов Организации Объединенных Наций,

И ПРИНИМАЯ ВО ВНИМАНИЕ, что текст пунктов I, 2 и 3 статьи 61

Устава Организации Объединенных Наций с внесенной поправкой гласит

"Статья 61

1. Экономический и Социальный Совет состоит из пятидесяти

четырех Членов Организации Объединенных Наций, избираемых Гене-

ральной Ассамблеейо



2. С соблюдением положений, изложенных в пункте 3, восемнад-

цать членов Экономического и Социального Совета избираются ежегодно

сроком на три года. Выбывающий член Совета может быть переизбран

немедленно,

3
0
 При первых выборах после увеличения числа членов Экономи-

ческого и Социального Совета с двадцати семи до пятидесяти четырех

в дополнение к членам, избираемым вместо девяти членов, срок полно-

мочий которых истекает в конце данного года, избираются двадцать

семь дополнительных членов. Срок полномочий девяти из двадцати

семи дополнительных членов, избранных таким образом, истекает в

конце первого года, а срок полномочий других девяти членов - в

конце второго года, в соответствии с постановлениями Генеральной
Ассамблеи'.',

Я, КУРТ ВАЛЬДХАЙМ, Генеральный секретарь Организации Объеди-

ненных Наций, настоящим подписываю протокол в двух подлинных

экземплярах на китайском, английском, французском, русском и ис-

панском языках, один из которых будет сдан на хранение в архивы

Секретариата Организации Объединенных Наций, а другой будет передан

правительству Соединенных Штатов Америки как депозитарию Устава

Организации Объединенных Нацийо Копии настоящего протокола будут

разосланы всем Членам Организации Объединенных Наций,

СОВЕРШЕНО В ЦЕНТРАЛЬНЫХ УЧРЕЖДЕНИЯХ ОРГАНИЗАЦИИ ОБЪЕДИНЕННЫХ

НАЦИИ, В НЬЮ-ЙОРКЕ, сего двадцать четвертого дня сентября тысяча

девятьсот семьдесят третьего года.

Генеральный секретарь



ПРИЛОЖЕНИЕ

К ПРОТОКОЛУ О ВСТУПЛЕНИИ В СИЛУ ПОПРАВКИ К СТАТЬЕ 61
УСТАВА ОРГАНИЗАЦИИ ОБЪЕДИНЕННЫХ-НАЦИЙ, ПРИНЯТОЙ ГЕ-
НЕРАЛЬНОЙ АССАМБЛЕЕЙ РЕЗОЛЮЦИЕЙ 2847 (XXVI) ОТ

20 ДЕКАБРЯ 197I ГОДА

Список членов Организации, сдавших на хранение Генеральному

секретарю на 24 сентября 1973 года ратификационные грамоты, отно-

сящиеся к вышеупомянутой поправке:

Член, Организации Дата сдачи на хранение

Финляндия 30 марта 1972 г.
Сингапур 18 апреля 1972 г.
Иордания 2 июня 1972 г.
Барбадос 12 июня 1972 г»
Фиджи 12 июня 1972 г*
Уганда 12 июня 1972 г„
Катар 15 июня 1972 г.
Демократическая Республика Йемен 15 июня 1972 г

0
Малайзия 16 июня 1972 г»
Кувейт 20 июня 1972 г.
Алжир 21 июня 1972 г«
Оман 23 июня 1972 г*
Кипр 26 июня 1972 г.
Йемен 7 июля 1972 г.
Новая Зеландия 19 ИЮЛЯ 1972 Г

0

Таиланд 19 июля 1972 г,
Ирак 9 августа 1972 г.
Нигер 22 августа 1972 г,
Бахрейн 22 августа 1972 г,
Бразилия 7 сентября 1972 г.
Тринидад и Тобаго II сентября 1972 г.
Бутан 13 сентября 1972 г.
Малави 15 сентября 1972 г.
Китай 15 сентября 1972 г,
Марокко 26 сентября 1972 г.
Панама 26 сентября 1972 г„
Канада 28 сентября 1972 г

в

Объединенные Арабские Эмираты 29 сентября 1972 г
0
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Гватемала 3 октября 1972 г.
Судан 4 октября 1972 г.
Кения 5 октября 1972 г.
Ямайка 6 октября 1972 г,
Ирландия 6 октября 1972 г.
Замбия 13 октября 1972 г.
Югославия 23 октября 1972 г.
Нидерланды 31 октября 1972 г.
Тунис 8 ноября 1972 г.
Филиппины 14 ноября 1972 Г

0

Австралия 16 ноября 1972 г«
Непал • 24 ноября 1972 г.
Доминиканская Республика 29 ноября 1972 г.
Либерия 4 декабря 1972 г

с

Шри Ланка 6 декабря 1972 г.
Камерун 12 декабря 1972 г о
Швеция 22 декабря 1972 г.
Египет 28 декабря 1972 г.
Индия 5 января 1973 Го
Гана 8 января 1973 г

с

Австрия 12 января 1973 г
в

Дания 23 января 1973 г
с

Сенегал 25 января 1973 г.
Дагомея 5 февраля 1973 г.
Ботсвана 12 февраля 1973 г.
Мальта 22 февраля 1973 г.
Румыния 26 февраля 1973 г.
Берег Слоновой Кости 28 февраля 1973 г.
Исландия 6 марта 1973 г.
Норвегия 14 марта 1973 г*
Иран 15 марта 1973 г.
Аргентина 19 марта 1973 го
Бельгия 26 марта 1973 г.
Индонезия ЗО марта 1973 г.
Объединенная Республика Танзания 4 апреля 1973 г.
Мексика II апреля 1973 г.
Ливийская Арабская Республика 12 апреля 1973 г*
Эквадор 20 апреля 1973 г»
Чад II мая 1973 г.
Украинская Советская Социалистиче-

ская Республика 16 мая 1973 г.
Монголия 18 мая 1973 г.
Гайана 22 мая 1973 г.
Лесото 30 мая 1973 г*
Франция I июня 1973 г.
Союз Советских Социалистических
Республик I июня 1973 г

с

Болгария 5 июня 1973 г„
Люксембург 5 июня 1973 г.
Белорусская Советская Социалистическая
Республика 15 июня 1973 г»

Япония 15 июня 1973 г.
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Соединенное Королевство Велико- 1973 г
британии и Северной Ирландии ^ S"o TQ73 г*

т-г ¿О ИЮНЯ J. ,/ í «J А «

"еРУ 27 июня 1973 г.
^винея - 29 июня 1973 г.
™ЭВРИКИИ 2 июля 1973 г.
2иван 29 июня 1973 г,

12 июля 1973 г.

Ï7
9

I

£аир 21 августа 1973 г.
2аКИСТаН 30 августа 1973 г.
„али 19 сентября 1973 г,
П°льша 20 сентября 1973 г
Афганистан <? сентября 1973 г
Соединенные Штаты Америки 24 сентяоря
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Общее число сданных на хранение ратификационных

грамот: 95

Число Членов Организации Объединенных Наций на

24 сентября 1973 года: 135

Число ратификаций, требуемых согласно статье 108

Устава Организации Объединенных Наций для

вступления в силу поправки (две трети Членов

Организации Объединенных Наций, включая всех

постоянных членов Совета Безопасности): 90

Последняя из ратификационных грамот, отвечающих

вышеупомянутым требованиям, была сдана на

хранение: 24 сентября 1973 г,

Дата вступления в силу поправки для всех

Членов Организации Объединенных Наций: 24 сентября 1973 г
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